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COMMONWEALTH TRUST L71D.

#83. Shri H. N. Mukerjee: Will the
Minister of Education be pleasegd to
state:

(a) whether it is a fact that the
Commonwealth Trust Limited of Cali-
cut are the trustees of certain German
industrial and commercial establish-
ments on the Malabar Coast;

(b) wkether the Government of
India as the legal custodians of all
enemy [-operty in the country has
any interes:  wuice in the manage-
ment and running us tne Common-

.aith Trust Limited,

(c) who are the present Directors of
the firm:

(d) what are the conditions under
which the former German interests
were handea over to the Trust by the
Gavernment of India; *

(e) whether the Government of
India have any control on the alloca-
tion of inromes of the Trust and remit-
tance of profits abroad and if so, the
nature of the control;

£y the total amount of profits etc.
re.. **od abroad in the pre-15th
Augus.. 1347 period ang 12 amount
remitied since the 2t August, 1947
tndate annually: and

(g) whether it has come to the
notice of the Government of India that
the Commonwealth ‘frust Limited have
established a big wusiness on the
British Gold Coast with the profits
earneu from their ‘rust properties in
India during the iast thirty and od”
yea. .

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a) to
(g). Information is being collected.
A statement will be laid on the Table
in due course.

AFMY  EXERCISES

9%4. Sardsr iukam osmgh: Will the
Minister o1 Detence ve pleased to
state.

ta) whether the Western Command.
velhi Area carried out exercises with-
oui troops during 1953 or 1054 and
gave it the newr~ af “SiFh Waro”; and
604 LSD
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(b) what was the particular signi-
ficance lor selecting this title for these
exercises?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) and (b). An
exercise was held by a Signal Regi-
ment in Western Command in Febru-
acy, 1953, to which the name of
“Sikhmaro” (to be pronounced
dewit) was given. It is customary
to give a short code name to each
exercise held by the Services. The
significance of this name was that those
parucvipating in the exercise should, if
they have to die, die only after learn-
ing.

CustomMs DUty ON PEARLS

985. Sardar Hukam Singh: Will the
Minister of Finance be pleased lo lay
a statement on the Tabie ul the House
showing:

‘1) the number of parcels of real
nearls detained by the customs
authorities of Bombay during tne
vears 1951, 1952, 1953 and 1954:

(b) the number of persons fined on
this account and the total amount of
rie imposed; and

(c) the number of cases in which
the orders of imposition of fine were
revised and the fines reauced?

The Minister of Rz2venue and De-
fence Expenditure (Shri A. C. Guha):
(a) The number of parcels of real
pearls detained during the years 1951,
1952, 1853 and 1954 (upto 31st Octo-
“er) was 4, 18, 6 and 5, respectively.

(b) The total number of defaulters
fined during this period was six and
the total amount of fine and penalty
imposed was Rs. 4,431 only.

(e) Nil.

NON-COMBATANT ENROLLED PERSONNEL

986. Sardar Hukam Singh: Will the
Mimnister of Defence be pleased w0
state:

(a) whether it is a fact th:t: non-
combatant enrolled personrel are paid
the same initial pay on which they
wer,. recruited. without annual incre-
r~~ r chance of promotion to any*
higher grade; and
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(b) whether it is a fact that no
dearness allowance is allowed to these
non-combatants?

The Deputy Minister of Defence
¢Sardar Majithia): (a) The pay of
non-combatants  (enrolled) governed
by the New Pay Code, is on the scale
of Rs. 20—1/2—25 per month (i.e. an
mcrement of Re. 1 after each two
years) with further increments each
of Rs. 2/8/- per month after 15 and
20 years' service. Certain categories,
e.g., mess cooks, who have the option
to elect the New Pay Code and do not
exercise that option and non-com-
batant (enrolled) craftsmen serving
in the Corps of Electrical and
Mechanical Engineers, are on fixed
rates of pay. Non-Combatant (en-
rolled) craftsmen serving in the EME
have been granted an increase in
basic pay of Rs. 2 per month, and
war service increment of Rs. 6 per
month, and are also eligible for
deferred pay at Re. 1 per month over
and above their basic pay. They are
also eligible for promotion to higher
clagses in their grades if vacancies
exist. The other categories of non-
combatants (enrolled), who are not
on the New Pay Code, are also eli-
gible for increase in basic pay, and
deferred pay, at the rates mentioned
above; they are entitled to war ser-
vice increment, if they served during
the last war and have continued to
serve thereafter without a break.

(b) Dearness allowance at the rates
applicable to military personnel is
admissible to non-combatants (cn-
rolled) governed by the New Pay
Code. As dearness allowance was
introduced for military personnel in
conjunction with the revised rates of
pay introduced by the New Pay Code,
it is not admissible to those non-com-
batants (enrolled) who are not govern-
ed by that pay code.
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The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). The
information is being collected and
will be laid on the Table of the Sabha
when received.

NON-GOVERNMENT SCHOOLS IN TRIPURA

988. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether any representation has
been made to Government during the
month of November, 1954 by the non-
Government school teachers of Agar-
tala (Tripura);

(b) if so, the nature of the demands
made in thatl representation; and

(¢) what steps Government have
taken so far in this regard?

The Minister of Education and
Natural Resources and Scicntific Re-
search (Maulana Azad): (a) No, Sir.

(b) Does not arise.
(¢) Does not arise,
TibaL  PREDICTIONS

989. Shri §. C. Samanta: Will the
Minister of Defence be pleased to
state:

(a) the number of dangers to navi-
gation that have been averted due to
ithe predictions of the tide predicting
machine at Dehra Dun during 1953
and 1954; and

(b) whether it has been in any way
helpful in off-shore service and echo-
sounding?

The Deputy Minister of Defence
(Sardar Majithia): (a) It is not possi-
ble to state the number of dangers to
navigation that have been averted
due to the predictions of the tide pre-
dicting machine.

(b) Yes.

GOVERNMENT CAasEs IN SUPREME COURT

990. Shri S. C. Samanta;: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of cases which have
been conducted in the Supreme Court





